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MR. SPEAKER: How can ] allowa
duplicate discussion?
st wew fagrdy qowddt : werw
ugigg, w9 oF sarA A Hoo,
g &4 KAATA F a1 ¥ wqoAT vrn B
THT KL T0F | T W HIY OH
w18 qury ?

it mew fap Garsad @ ga faw
qy T2" w7
wegw wENRd 48 whar 7 ogfaar
¥ A% a¥r arfaaiey &t & & fea of
wrE g gfrm A wdig T FvEw@ A
FY = wdr ? ey facen @ w0
Tfeg 1 T¥ &Y g1y =iz fx fog &7
wAT e ForaT wAT A0g "L FT w0
gar & g g )

st wEe fagr<t awdd) g wA
# e & for doc ) &fF aw
gy wfeaw o ar gfaa

WA WEEY : AT 4T wY v
SE & 1§ Wi @ I H F3AT )
g g =iy | fag £ st g arear
TATAE | q7 FAT® Aew * F4v
T g

1 say this was mentioned in the

President’s Address and we are having
a debate in the President’s Address.

SHRI ATAL BIHARI VAJPAYEE:
How can we have a debate unless we
know what is the agreement?

I AT {4 9EA F 1% gW fHTAga

T | TG VAT ST AgTE 1 gH AW

fo aar ofidiz 21 g Ow ofET E

R H A g 0 g HEand § 9

g &1 2y wifemde & foag¥ ad fwar
wEEAE? awag G ER Tt

FEBRUARY 21, 1975

Papers laid 236
& sreror T Y g Er W § s Aty
g 7

st wmerw wwodY ¢ S
TEr g1 7 qAmae 50 Awe W
/& o @ ¥ :

ot Wy forwd : g 9T AT et
w1 g1 9 fawaqrdv wfer
wiww & | SuE! AT FT fwar ove
qell WETT FT AT AT 7AW A}
Iq 9T gN TET HFL AT | GLT HY
FET T AT fw‘s_w. =1fET

Y wew fagQ gwdEr F e
#aie ¥ gifagde M gg I v F7
T FS T @ & 39 & faerrw g woAr
S AFE FLAT FEI § AT AT ¥
FgT AT WQE L g WA w4 o
TEET FTHY A &4 % fag #g aile
FrFe w1 wegsfy & w9w 9T I
& agw g1 A% |

Shri Atal Bihari Vajpayee and some
other hon. Members then left the
House

13.02 hrs.
PAPERS LAID ON THE TABLE

Notifications under Additional Emolu-

ments (Compulsory Deposit) Act,

Annual Report ete, of Life Insurance
Corporation of India, etc.

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI

PRANAB KUMAR MUKHERJEE):

(1) I beg to re-lay on the table a
copy each of the following Notifications
(Hindi and English versions) under
section 25 of the Additional Emolu-
ments  (Compulsory Deposit) Act,
1974: —

(i) The Additional Emoluments
Compulsory Deposit (Govern-
ment Employees) Scheme,
1974, published in Notification
No. G.S.R. 458(E) in Gazette

of India dated the 8th Novem.-
ber, 1974,
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The Addisional Emoluments
Compulsory Deposit (Local
Authorities Employees) Sche-
nfe, 1974, published in
Notification No. G.S.R. 459(E)
in Gazette of India dateg the
8th November, 1974.

The Additional Emoluments
Compulsory Deposit (Em-
ployees other than employees
of Government and Local
Authorities) Scheme, 1974,
published in Notification No.
G.SR. 460(E) in Gazette of
India dated the 8th November,
1974. {Placed in Labrary,
Sec No. LT-8541/74.]

beg to lay on the Table: —

A copy of the Annual Report
(Hindi and English versions)
of the Life Insurance Corpo-
ration of India for the year
ended the 31st March, 1974
along with the Audited
Accounts, under section 29 of
the Life Insurance Corpora-
tion Act, 1956, [Placed in
Library See No LT-8938/
751

A copy of the Annual Report
(Hindi and English versions)
of the Industrial Finance
Corpoiation of India for the
year cnded the 30th June,
1974 along with the statement
showing the Assets and
Liabilities and Profit and Loss
Account of the Corporation,
under sub-section (3) of
section 85 of the Industriul
Finance Corporation  Act,
1948. [Placed in Library. See
No. LT-8938/75.]

A copy each of the following
Notifications Hindi and Eng-
lish versions) under section 17

of the General Insurance
Business (Nationalisation)
Act 1972:

PHALGUNA 2, 1898 (SAKA)
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(a) S.0. 3346 published in Gazette
of India dated the 21st Decem-
ber, 1974,

(b) S.0. 3347 published in Gazette
of India dated the 21st Decem-

ber,

1974 [Placed wn Labrary.

See No, LT-8939/75.]

v)

(V)

(v1)

(vii)

A copy of Notification No.
S.0. 63 (Hindi and English
versions) published in Gazette
of India dated the 11th Janu-
ary, 1975, under sub-section
(3) of section 39 of the
General Insurance Business
(Nationalisation Act, 19752,
[Placed wn Library. See No.
LT-8940/75.]

A copy of the Capital Issues
(Application for Consent)
(Amendment) Rules, 1975
(Hindi and English versions)
published i1n Notification No.
S.0. 24(E) in Gazette of
India dated the 10th January,
1975, under sub-section (2)
of section 12 of the Capital
Issues (Control) Act, 1947,
[Placed in Library. See No.
LT-8941/75.1

A copy of the Emergency
Risk (Goods) Insurance
(Fifth Amendment) Scheme,
1974 (Hindi and English
versions) published in Noti-
fication No. SO. 717(E) in
Gazette of India dated the
19th Deccember, 1974, under
sub-section (6) of section 5 of
the Emcrgency Risks (Goods)
Insurance Act, 1971, [Placed
in Labrary. See No. LT.
8942/75.]

A copy of the

Emergen: ¥
Risk

(Undertakings) Insu-
rance (Fifth Amendment)
Scheme, 19874 (Hindi and
English versions) published
in Notiflcation No. S8.0.
718(K) in Gazette of India
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dated the 18th December,
1974, under sub-section (7)
of section 3 of the Emergency
Risks (Undertakings) Insu-
rance Act, 1971. [Placed in
Library. See No. LT-8942/
75.]

SHRI DINEN BHATTACHARYYA
{Serampore): Sir, I want to submit
7~ this. I have given notice.

MR. SPEAKER: I have not seen it.

SHRI DINEN BHATTACHARYYA:
ff it has not reached your office, what
can we do?

SHRI S. M. BANERJEE (Kanpur):
I may say that all the dak has not
been shown to you.

MR. SPEAKER: I will allow him
an opportunity to talk only about the
delay; not on any other points. I will
make it very clear.

SHRI S. M. BANERJEE: Sir, If
you will kindly refer to item 2,
sub-items (1) (1), (i) (1) and (1) (1ii),
you will find that all these are
notifications about the Additional
Emoluments Compulsory Deposit
Scheme for Government employees,
local authorities’ employees and
employees other than employees of
‘Government and local authorities.
They are all dated 8th November,
1974. T want to know why they did
not give us an opportunity of having
a regular discussion on them in the
last session itself by laying them on
the Table in the last session. The
entire country is strongly feeling
about it Compulsory deposit has hed
no salutary effect on inflation.

MR. SPEAKER: Please do not talk
about the merits of the case. This is
not the proper stage for making a
speech about the merits. You can say
about the delay and you must confine
yourself only to that.

SHRI S. M. BANERJEE: Because
of the delay in laying them on the
“Table we could not discuss them. That
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is why we say that these notifications
should be gracefully withdrawn.

SHRI DINEN BHATTACHARYYA;
I also join my voice with Shri
Banerjee. It is a very serious matter.
The whole country has been agitated
about this.

MR. SPEAKER: Shri Surendra Pal
Singh.

SHRI S, M. BANERJEE: Sir, any
reply about the delay?

MR. SPEAKER: He will

Annual Report and Auditeq Accounts
of India Tourism Development Corpo-
ration Ltd. for 1973-74.

The Minister of State in the
Ministry of Tourism and Civil Avia-
tion (Shri Surrendra Pal Singh:
T beg to lay on the Table a copy of
the Annual Report (Hindi and English
versions) of the India Tourism Deve-
lopment Corporation Limited, New
Delhi, for the year 1973-74 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619A of the
Companies Act, 1956. {Placed in
Library. See No. LT-8943/75.]

REVIEW AND ANNUAL REPORT OF THS
CasHEw CORPORATION OF INDIA, LaD.
FOR 1973-74.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISEWANATH PRATAP SINGH):
T beg to lay on the Table a copy
each of the following papers (Hindi
and English versions) under sub-
section (1) of section G618A of the
Companies Act, 1856:—

(i) Review by the Government
on the working of the Cashew
Corporation of India Limited,
New Delhi, for the ysar
1973-74,



